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HON'BLE SFRiwi8<38T" PARAMESHWAR, MEMBRR.-(JUDL. )}

<

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDRABAD

ORIGINAL APPLICATION NO.172 of 1997

BETWEEN:
LAXMAN RAO P. -

AND

1. Union of India, rep. by the
General Manager,
South Central Railway.,
Secunderabad,

2. The Chief Personnel Officer,
S.C.Railway,’
Secunderabad,

3. The Divisional Railway Manager (Personnel),
S.C.Railway, (M.G.),
Hyderabad Division,
Secunderabad,

4, The Divisional Railway Manager (Personnel),
S.C.Railway (BG) Secunderabad Divn,
Secunderabad,

5. The Sr.Divisional Mechanical Engineer,
S.C.Railway, M.G.Section,

Hyderabad Division,
Secunderabad,

6. The Sr.Divisional Mechanical Engineer,
S.C.Railway, B.G.Section,
Secunderabad Division,
Secunderabead. .

COUNSEL FOR THE APPLICANT: Mr. S.RAMAKRISHNA RAO

COUNSEL FCR THE RESPONDENTS: Mr.J.R.GOPAL RAO, A

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBEk,(ADMN.l

Y

DATE OF ORDER: 4th JANUARY, 1999

.. APPLICANT

RESPONDENTS

3dl.CGSC
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JUDGMENT

.ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Mr.S.Ramakrishna Rao, learned coungel for
the applicant and Mr.J.R.Gopal Rao, learned standing

counsel for the respondents.

2. The app]icaﬁt in this OA was initially recruited
as casual monthly ratéd labour in the Hyderabad Division.
He was later promoted as fard Khalasi and further promoted‘
as Engine Cleener. He came over to the running category.

After the training, he was promoted as IInd Fireman. The

applicant, ‘it is stated, was posted to the Secunderabad
Division for-filling up the vacancies of Loco Runninpg Staff
Diesel Assistants and Fireman Gr.II, by the order
No.CP/563/P/11/1/Ds).Asst./Dept., dated 17.3.93 (Annexure-
IITI at page 19 to the OA). In our opinion, the above said
order dated 17.3.93 is not happily worded. It is stated

that the applicant was to be promoted as Diesel Assistant

N

way back in 1990 itself. But »§ he states that his
juniors, both in the Secunderabad and Hyderabad Divisions,
were promoted as Diesel Assistants after giving them
training. The appiicaht was also not sent for Diesel
Conversion Training. Subsequently, the applicant|was sent
for Die;el Conversion Training. A notﬁficatioh was issued
by the order datéd.30.7.96 (Annexure-V at—page.23 to the
OA) absorbing the steam surplus staff of Hyderabad| Division
as Diesel Assistants on Secunderabad Division. Thee name of
the applicant is not. finding a place in that list.
Aggrieved by thé:above, tﬁe applicapt has filed this OA for

a direction to the respondents to absorb him oh regular

o .
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basis as Diesel Assistant in the Secunderabad (BG) D

taking his overall seniority in the cadre of IInd
and for regularisation of his services as Diesel A

the date his as

from juniors were promoted

Assistants.

4, A reply has been filed in this OA

contentions of the respmndénts‘are that a notifica
issued calling for options from the steam surplus
Hyderabad Division t¢ come to Secunderabad

accepting bottom senioritv. The applicant did not

option at fthat time. Subsequently, the steam surpl

of Hyderabad Division were asked to discharge the d
the post to which they were holding in the Byder
Secunderabad Divisions. The applicant is one ﬁéox
As he did not give option to coﬁé to Secunderabad
accepting bottom éeniorﬁty, he continued as IInd Fi

the Sec%iderabad Divisicn and none of his juniors o
. : .
placed LeLEim were Bﬁ% promoted as Diesel Assistant

Secunderabad Division.

5. When we questioned the learned counsel

applicant whether the applicant is willing to go

the Hyderabed Division and regain his seniority

Fireman in the Hyderabad Division and seek

promotion on that basgis, the learned counsel

applicant submitted that the career prospects

Hyderabad Division are very poor and hence the app
going back to Hyderabad Division may not be a

proposition. In view of the above, the only way
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in the Secunderabad Division.

6.
the order dated 30.7.9% (Annexure-V at page 23 to
was issued absorbing scme other surplus staff of Hy
Diesel Assistants on Secunderabad Di

Division as

Hence it is fair that if an employee in the IInd
cadfe who is fjunior tol the applicant in the Hy
Division as Iiné Fireman came to the Secunderabad D
is

like the applicant and that Jjunior employee 8

promoted as Diesel Assistant by the order dated 3
then the applicant should alsoc be considered for pi
on par with that Jjunior provided he fulfills th
conditions for promotidn to the post of Diesel Assid
7. The respondents should call the applicant

the records in

a regard

date for showing him
: . 4 .
promotion of the Second Fireman at Hyderabad Divisg
wae promoted to the poét'of Diesel Assistant by th
dated 30.7.96. On that basis if the applicant has
grievance, he may represent to the Divisional auth
suitably.
8. With the above directions, the OA is disp

No order as to costs.

(R.RAN
MEMBER

ol
=~

(B.S.JA
ME

AMESHWAR)
(JUDL.)

¥
l}h:/,/
DATED :4th January, 1599
Dictated in the open court
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Fdrm No.9

(See Rule 29)
R.P.AD.

CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH AT HYDERABAD

Ist Floor, HACA Bhavan, Opp: Public Garden, Hyderabad-500 004. A.P.
ORIGINAL APPLICATION NO. ] 7 J—  OF 199 /

Applicant (s) W VIS o Hespondent (s)
| e G-m . S
By Advocate Shri : . R K Koo | (By/CentraI Govt. Standi
3 R, Gogort Ko /

Ly

Counsel)
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To

Where as an application filed by the above named applicant under Section 19 of the Adminisfrative Tribunals Act,
1985 as in the copy annexed hereunto has been registered and upon preliminary hearing the Tribunal has admitted

the application.

Notice is hereby given to you that if you wish to contest the application, you may file your reply along with the
documents in support thereof and after serving copy of the same on the applicant or his i_egal Practitioner within 30
days of receip_t of the notice before .this Tribunal, either in person or through a Legal Practitiongr / Presenting Office
appointed by you in this behalf. in default, the said application may be heard and decided in yolur absence on or afte

that date without any further Notice.

Issued under my hand and the seal of the Tribunal. This the /l_{ (S

Z
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCHAY: HYDERABAD
- ) 0.A. NO:z OF 1996
BETWEEN: .

. " Laxman Rao P. . ﬂlF/PL ICANT
. , ,

N D

_rep.’by General Manager, S.C.Railway, -
Secundexahad and 5 others. o

A A —— L A —— i Ak Y L B S T S . LA S S A iy $inis oy i rnn .

| 18.7.1973 applicant was/initially

Casual Monthly Rated in Hyder

2. 1977 The aﬂplicant/ﬁég promoted as Yard Khalasi.
. . /

3. 1982 He was fq(tﬁgk promoted as Engine Cleaner.

. 28.3.1983 He came over to running categery and after

training y% promoted as lInd Fireman.

5. 30.11.1988 Consequéﬁt on\direction from Hon'ble CAT, HYER
theﬂiﬁbnndent published  the seniority list.

6. 16.10.1990 Junidrs to the agplicant were promoted as
) Diedel Assistant But the applicant was not
promoted as such.

7. 12.11.719982 The applicant was given Diesel Conversion
raining.
8. 17.3.1995 The applicant along with nthers transferred
to Securderabad (BG) Division for a periocd of
& months on aﬂministraéﬁve TRAGONS.

?. 1.5.19%96 The Railway Board issued\ circular with guide
lines for pramotion to Iﬂf Firemen/Diesel/
Elec. Assts. which have been fulfilled by the
applicant in all respects..

10. 20.7.199 The [IIrd Reepondent absorbed 29 Ilnd Firemen
of Hyderabad Division who are all juniors to
the applicant. s,

. S
As the applicant has no other alternative except to
appredch this Hon‘ble Tribunal had filed this application. Hence
thig application.

Hyderabad. . ) .
Date: 18.11.19%&4 COUNSEL FOR THE APPLICANT.

Cn'ﬁtd-----a






BY REGD. POST ACTiDUE

p 3 Notice of Miscellaneous Application

CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH AT HYDERABAD

st Floor, HACA Bhavan, Opp: Public Garden, Hyderabad-500 004. A.P.

MISCELLANEOUS APPLICATION NO. 1187 OF 199 5

IN
ORIGINAL APPLICATION At 3’8?%3@-'/ .,
APPLICANT (s) V8. Respondent (5)
Do Axmay nan, 7
e The GCansrsl "ansger, “.0,"tve,
Seg'bed,t 5 athers.

To

t. Tha fNansrs! Tamager, %Seutr Tentretl "sil |
ail “ileyam, Secundersnad. \/‘1 Bre Unlan of Tndls,

7. The Chisf Sarsgnos) OfFiosr, Scuth Tantrel * ,
! ] o e re ‘¥ faty & \
Sesundurabéd, * 1 fluway, Tall 4ilasem,

3. The Ddvisisns! "ailwey Mane ¢ i
_ _ ‘ P (Tmrspormi’ Spytt Centrs) #
M0 dvyderabad Divisian, Sscundarabsd, /u * Siiver

4, Tre Divisisra] Failuay = £ ¥ G
: ‘ y Tansger (mrsgamall, South lestral Tail Belie!
feecunderabad Nivieian, Sscundersbed, ’ tuars ' -

Se  The Swnler Oivisisnel “wehaniga! ©aginew .
. : i Yagiaaer, Snuth Centeral fail
MeGebuction,vydarabes Nivieiun, ﬁacgndesu{mﬂ. «)/( . ntjuers

8, osnlar Jivisiunel Tsghaniea! {agingsr, Youth Cent
' 1 ¢ » Cantrsl J8ilvay, RsK
B Gengtion, Decunderstes Divialsn, ﬂ;wmrwad. / Y. #is

Whereas the applicant above named has filed Miscelieneous Application (copy enclosed) Under Rulg 8 (3) of Central

Administrative Tribunal (Procedure) Rules, 1987 in this Tribunal and whereas the Miscellaneous Application was ordered

Take notice that Within .......cc..ceee.: » ja_@“@g................‘/./f;om the date of service of this notice,|you may appear
1

in person or through a duly authorised Legdl practitioner and file in three complete sets, reply to the application along

with documeénts if any, in a paper book form failing which the matter will be heard EX-PARTE.

and perfectly as they have been made by you, before the R TSR 270 day of
»

.......... FRUBUBT Py 19922, aNd the case is posted for hearing on 241-2*3 ceveenr et
; -

at Hyderabhad.

/ BY ORDER OF THE TRIBUNAL //

#7207 ymrafRE ATTwTN
- Central Administrative Tribural

Reao DECPATCN |
22 JAN 99

gaTIaTe a1
Date : 7-!1.{;?1-]YDERABAD BENCH

for REGISTRAR.
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\ Lo ACCEPTED
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i |
. , \? ﬁll :
Advocate for : (74.#),& Connd—
. Filed \€- /1t —~ 199
Address for Service
SANKA RAMAKRISHNA RAO
A0 oL B.A.LL.B., P.G.D.C.R.S.,
ADVOCATE :
: . " 1-1-10/2, Jainahar School Lane,
Jawahar Nagar, RTC X Road, Hyderabad-500 020.
\ PHONE : 638883
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